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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, you have the mover
of the Calling Attention wanting to speak. ...(/m‘erru,oz‘ions)... | request all of you to
go back to your seats. ...(Interruptions)... We can have a discussion.
...(Interruptions ...

SHRI RAGHAV CHADHA (Punjab): Sir, | have a point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We cannot have a point of order when
the House is not in order. ...(Interruptions )... This is the ruling given by the hon.
Chairman. ...(/nferru,oz‘ions)... If the House is in order, we can have a point of order.
...(Interruptions ).. Please go back to your seats so that Dr. Fauzia Khan can start
the Calling Attention motion. ...(/nterruptions)... The House stands adjourned till
4.00 p.m.

The House then adjourned at eight minutes past three of the clock.

The House reassembled at four of the clock,
[THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair]

GOVERNMENT BILL

*The Weapons of Mass Destruction and their Delivery Systems (Prohibition of
Unlawful Activities) Amendment Bill, 2022

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We will start the discussion on the
Weapons of Mass Destruction and their Delivery Systems (Prohibition of Unlawful
Activities) Amendment Bill, 2022. ...(/m‘erru,oz‘ions)... The first speaker is Shri
Shaktisinh  Gonhil. ...(Interruptions)...  Shaktisinh Gohilji...(Interruptions ... Shri
Bikash Ranjan Bhattaoharyya...(/m‘erru,oﬁons)... Shri Bikash Ranjan Bhattacharyya
- absent. ...(Interruptions)... Shri Vaiko...(Interruptions)... Vaikoji - absent.
...(Interruptions )... Dr. Fauzia Khan...(Interruptions)... Dr. Fauzia Khan; does not
want to speak. ...(Interruptions )... Shri Ramji - not present...(Interruptions )... Shri
G.V.L. Narasimha Rao, please start. ... (Interruptions ). ..

* Further consideration continued on a motion moved on the 19" of July, 2022.
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SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh):  Sir, thank you for the opportunity
to speak on this important Bill. ...{Interruptions ...

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  G.V.L. Narasimha Raoji, please
commence. ...(Interruptions )...

SHRI G.V.L. NARASIMHA RAQO: Thank you, Sir, for the opportunity to speak on this
important Bill relating to the weapons of mass destruction. ... (Interruptions )... The
weapons of mass destruction include anything that is capable of inflicting mass
casualties and destroying and rendering...(Interruptions )...high-value assets as
useless. ...(Interruptions)... In the hands of State actors as well as non-State
actors, weapons of mass destruction can cause a much greater scale of damage than
any conventional weapon can cause. ...(Interruptions ). ..

As per international obligations...(Interruptions )... This is an Amendment Bill to the
Act of Parliament that was passed in 2005, that is, the Weapons of Mass Destruction
and their Delivery Systems (Prohibition of Unlawful Aotivities) Act, 2005.
...(Interruptions )... We are seeking to amend this Act through this Bill. What is this
Amendment all about? ...(/nferrupﬁons)... | would like to broadly mention why this
Amendment is necessary. ...(/m‘erru,oﬂons)... The 2005 Act did not have any
provisions criminalising financing of activities related to weapons of mass destruction.
Therefore, in this particular Act of 2005, we are seeking to insert a new provision as
12A, which will appear after Section 12 in the Act. ...(/m‘erru,oﬂons)... Section 12 in
the original Act related to prohibition on brokering. Section 8 of the previous Act
related to prohibition on weapons of mass destruction. Section 10 related to
prohibition as regards intimidating acts. ...(Interruptions)... Section 11 related to
prohibition of export. And, Section 12 referred to prohibition on brokering. But,
prohibition on financing activities relating to financing of weapons of mass destruction
was not there. That provision did not exist. ...(Interruptions)... But, in the light of
U.N. Security Council Resolutions,...(Inferruptions)...There was a UN Security
Council Resolution 1540. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | request hon. Members to please go
back to their seats. ...(Interruptions)... | request hon. Members to please go back
to their seats. ...(Interruptions )...

SHRI G.V.L. NARASIMHA RAO: The 2005 Act, as | mentioned, did not have
provision for dealing with financing of terror activities. | would like to read the text of
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new Clause 12A, which is proposed to be inserted in the Act. It reads, "No person
shall finance any activity which is prohibited under this Act, or under the United
Nations Security Council Act, 1947 or any other relevant Act for the time being in
force, or by an order issued under any such Act, in relation to weapons of mass
destruction and their delivery systems.”  Sir, it has become necessary because the
Financial Action Task Force requires new safeguards to be introduced in the Acts for
being able to control financing of mass destruction activities in our territory.

Further, Sir, the insertion of new Clause 12A (2) gives the Government the
power to freeze, seize or attach funds or other financial assets or economic
resources. ...(/m‘erru,ofions)... Sir, | think, the Members of the Opposition must
understand the significance of this legislation. ...(/m‘erru,oz‘ions)... This is a very
important legislation to control financing to weapons of mass destruction and terror
activities. ...(/m‘erru,oz‘ions)... It is highly unbecoming of some Members to disturb
such an important discussion in this House. This discussion was supposed to have
happened last Thursday. ...(Interruptions ...

SHRI RAGHAV CHADHA(Punjab): Sir, | have a point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): When the House is not in order, point
of order cannot be taken up. ...(/nferru,oﬁons)... This is the ruling of the Chair
when the House is not in order, point of order cannot be taken up.
...(Interruptions ). ..

SHRI G.V.L. NARASIMHA RAO: This was only delayed to allow the Members of the
Opposition to participate in this debate. ...(/nferru,oﬁons)... But the manner in which
the Opposition is disturbing the discussion is extremely disturbing.
...(Interruptions ). ..

Sir, this amendment also allows the Government to freeze, seize or attach funds,
owned or controlled, wholly or jointly, directly or indirectly, by persons who are
accused of funding or financing activities relating to weapons of mass destruction.
...(/m‘erru,oﬁons)... It also allows the Government to freeze the assets held by them
or on behalf of them, or at their direction. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you have another two-
three minutes to conclude. ...(Ynterruptions ... You have another two-three minutes
to conclude. ...(Interruptions)...
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SHRI G.V.L. NARASIMHA RAO: So, it is all encompassing. ...(Interruptions)... It
has very stringent provisions for confiscating and freezing assets of such persons.
The criginal Act also allows such persons to be convicted for a period up to five years.
...(/m‘erru,oz‘ions)... Sir, this is a very important legislation. This legislation will
enable our agencies to control terror operations in our country. It will allow us to fight
the enemies of our country. Sir, let us take a look at the record.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. ...(Interruptions )...

Your time is running out. Please conclude.

SHRI G.V.L. NARASIMHA RAOQO: Sir, because | have been disturbed, | have not been
able to make my points. ...(/m‘erru,oz‘ions)... Please allow me to speak for a few
more minutes. ...(/nferru,oﬁons)... Sir, in this country, we have seen how terror has
been politicized by Governments. We have seen the previous UPA Government
coining terms such as ’ only to mislead investigations into acts of terror and 1o give a
safe passage to a number of terror organizations who have actually caused huge
havoc in this country. ...(/m‘erru,oz‘ions)... Sir, the Samjhauta blast, which

happened in 2007,...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You wil have to conclude.

...(Interruptions )... Your time is over. ...(Interruptions)..

SHRI G.V.L. NARASIMHA RAQO: The investigation was completely politicized.

...(Interruptions ...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): There are five more speakers.

...(Interruptions ...

SHRI G.V.L. NARASIMHA RAO: Sir, please allow me a minute or two.

...(Interruptions ...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): One minute. ...(Interruptions)...

Please conclude. ...(Interruptions )...

’ Expunged as ordered by the Chair.
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SHRI G.V.L. NARASIMHA RAQ: Sir, the UPA Government politicized terror. It has
also done appeasement of vote banks only to blame * who are not responsible for any
act of terror. By blaming it on Government tried to indulge in appeasement of
terrorism. ...(/m‘erru,oz‘ions)... The NIA court verdict in the Samjhauta blast clearly
made this out that the investigations were not conducted properly and the whole
focus was on politics. Sir, the hon. Prime Minister has put terrorism on the global
agenda.

THE  VICE-CHAIRMAN (DR. SASMIT  PATRA): Please  conclude.
...(Interruptions ). ..

SHRI G.V.L. NARASIMHA RAQO: At every meet, G-20, BRICS, at every platform,
hon. Prime Minister highlighted the issue of terror. ...(/m‘erru,oz‘ions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. We will have to go to Shri
Mahesh Jethmalani. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: The whole world understands ...(Interruptions)...
terrorism receives maximum attention only because of hon. Prime Minister's
initiatives. ...(Interruptions ...

SHRI DEREK O'BRIEN(West Bengal): Sir, | have a point of order.
...(Interruptions ...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The House is not in order. When the
House is in order, | will allow the point of order. ...(/m‘erru,oﬁons)... The House is not
in order. That is the Chairman's ruling. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAQ: The Opposition is not allowing discussion on such
an important matter. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude.
...(Interruptions ). ..

"Expunged as ordered by the Chair.
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SHRI G.V.L. NARASIMHA RAQO: This is the ftravesty of our security.
...(Interruptions )...  This is highly unbecoming of the Opposition to disturb this
Parliament, to disturb this House, on the issue of national security, on the issue of
fight against global terror. Thank you, Sir.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. Now, Shri Mahesh
Jethmalani. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, | have a point of order. ...(Interruptions )... Sir, there is
a silence in the House. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please go back to your respective
places. ...(Interruptions)... | am requesting you. ...(Interruptions)... That is the
ruling of the Chair. ...(Interruptions)... Please go back to your seats.
...(/m‘erru,oﬁons)... | am requesting you; | am requesting all the Members to please
go back to their seats. ...(Interruptions)... You go back to your seats; | will allow
the point or order. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, everybody is quiet. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please go back to your seats. | am
allowing your point of order. ...(/m‘erru,oﬂons)...

SHRI DEREK O'BRIEN: How did you allow the Leader of the House to speak?
...(Interruptions ). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | am requesting all the hon. Members
to go back to your seats. | will allow the point of order. Will you go back to your
seats?

SHRI DEREK O'BRIEN: Sir, how did you allow the Leader of the House to speak?
...(Interruptions ). ..

THE VICE-CHAIRMAN (DR. SASMIT P/—\TRA): Please go back to your seats. | am
allowing your point or order. ...(/m‘erru,oﬂons)... Please go back.
...Cfm‘erru,oz‘ions)... Please go back to your seats. | am allowing your point of order.
...(Interruptions )... | am only requesting you, hon. Members. ...(Interruptions)...
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You see, | have placards on me. Thereafter you ask me for a point or order!
...(Interruptions )... How is this... ... (Interruptions )...
SHRI DEREK O'BRIEN: Sir, you allowed the Leader of the House to speak.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You go back to your seats. | will

allow the point or order. ...(/nterruptions)... If you don't go back to your seats, |
can't allow the point or order. | am sorry. ...(/nterruptions)... Shri Mahesh
Jethmalani. ...(interruptions)...

SHRI MAHESH JETHMALANI (Nominated): Hon. Vice-Chairman, Sir, with your kind
permission, | rise above this unseemly din to support the Weapons of Mass
Destruction and Delivery of Systems Prohibition of Unlawful Activities Amendment Bill,
2022. ...(Interruptions)... Sir, the genesis of this Bill lies in the widespread global
apprehensions after 9/11 that weapons of mass destruction could fall in the hands of
terrorists and other non-state actors. This has come about in response to the
Resolution by the U.N., which | hope these gentlemen honour. As this Amendment
Bill is pursuant to our international cbligations as laid down, they should, at least,
respect the U.N. Sir, in response to these apprehensions, the UN Security Council in
2004 passed Resolution 1540 when it called upon all Member States to enact laws for
the purpose of prohibiting activity pertaining to weapons of mass destruction.
...(Interruptions)... Weapons of mass destruction mean nuclear weapons, other
nuclear devices, biclogical weapons and chemical weapons. ...(/nterruptions)... Sir,
significantly, the U.N. Security Council also mandated that Member States should
take steps towards prohibiting financial activity concerning weapons of mass
destruction. ...(/m‘erru,oﬂons)... Now, Sir, pursuant to these obligations, the
Government of India in 2005, then headed by the UPA, took steps to enact a Bill
against weapons of mass destruction. ...(Jnterruptions)... | will read Section 8.
...(Interruptions)... This is an extremely important Bill.  ...(/nterruptions)... And
this din is so unnecessary. ...(/m‘erru,oﬁons)... Sir, they forget...(/nferru,oﬁons)...
International obligations are ignored only for disruption. That is the nature of this
opposition. ...(/m‘erru,oﬁons)... Now, Sir, | want to point out a few mistakes and
perhaps that is why they want to shout and disrupt. ...(/m‘erru,oﬂons)... | want to
point out the failings of 2005 legislation which their Govemment...(/nferru,oﬁons)...
Some of them or most of them were members of the UPA Government.
...(Interruptions)...
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SHRI PRAMOD TIWARI (Rajasthan): Sir, | have a point of order.

SHRI DEREK O' BRIEN: Sir, point of order. ...(interruptions)... Sir, there is nobody
in the Well. ..(Interruptions)... Sir, point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please take your seats.
...(Interruptions)... Please take your seats. ...(/nterruptions)... Please take your

seats. ...(Interruptions)... Everybody is standing. ...(/nterruptions)... Please sit
down. ...(Interruptions)... Please sit down. ...(/nterruptions)... Please sit down.
...(Interruptions)... Please sit down. ...(/nterruptions)... Please take your seats.
...(Interruptions)... Please take your seats. ...(Interruptions)... He has raised a
point of order. ...(Interruptions)... He has raised a point of order.
...(Interruptions)... Just one second. ...(/nterruptions)... Hon. Members, please
take your seats. ...(Interruptions)... Please take your seats. ...(/nterruptions)...
Please take your seats. ...(/m‘erru,oz‘ions)... Shri Pramod Tiwari ji, you have a point
of order.

sft vie foart « o=, o 259 <RFUL...(aEm)...
SHRIRAGHAY CHADHA: Sir, | have been asking for a very long time.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): He is a senior Member.

ft ymig foam - TwTufa sraen s e SR erue ot & wads & uae &
fore = we g ARAAT A S, (GHTF)... Uk TR% sS4 e} d 781 &,
SR WIEC 3T 3iFEx F8] S8 3 I8 & iR =T |90 31 38 £ 3 §e Aol G-
WYY Y BT Fehd! 82...(FAAHT)... Od ST 3iTeX # 721 8,..(SIH)... TR 59 -8l
IST T, (FAEM).... T B ST Thel & 2....(STIET)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You have made your point.

oft e =g ; TR, ool TR 259, WY, UG H AR &1 WA B dHE 9o o ¥ 7 3R
3T g5 PRI T2 21 el AR 259..(UGHM)... Igd [FoR wedr 2 & et a8
foeRT & f5 oy ugel das @1 offex # o1, |..(AAUT).. 39 918 989 R
...(FAYT)... 57 38 5 ¥ freen w2 2 {5 o1y s a1d 9, +Afh= ey ga) a1 +ft
T2l g9 32 &l ..(FAUF)... X, O 259 BT e B, (FIHF)... R Wier
3 1...(TEF)... 3T §HF THI & TRRIE &, Hadl 9l SR 986 U 8, SP AINIRE
T E,...(FH).... TN W) TIRIE B.... (ST ). .
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SUHUTEIE (1. [ ) < #9 Suw! Wrge g for 2., (Saae). . 879 1Y AR
[SIETS) Qjﬁl'{’l o (AIHH)...3ATY é’%‘QI...(Eﬂ?IH'F-T)... You have made your point. It is my
responsibility as the Chair to ensure that the House is in order. It is the responsibility
of every Member also to ensure that the House runs in decorum. So it is the mutual
thing that we have to do together. Thank you. Hon. Shri Mahesh Jethmalani ji, one
second.

Tgiarol, 99 SR Toarg 9Radq @it den s SR TR HAl it e
qTEd) : T, Ta § Wl 6% 267 BT [ITT ST TET 2 1...(ATEHH)... SHD] IoTHN qag
W IR HF V& Bl..("aHUM)...3 Wol 250 & IFdd Wgc B 3ffeN ST <8
El...(GET)... PH-H-HH ATH] ST ol He-T AT fF 258 BT ohx TIRET BT ol
ST Bldl &, I8 BISTd 811 Bl...(FGEH)... 3R BT I & 37X I 8, IR 991
g, ..(TGIM)... BTSW H [SHIET B &, ...(AUM)... S el AT &...(FaLm). .
TUA g YBIRIT ST IR {6 g8 SfoltT &1 2] HT11...(ae )... U8l Sl 4R
IR 1Y HigH S SIRE SR S 9., (S[UH).. Ugcl Od 811He SR g 591N
IR 91, TG IIBRIST Gelfe | I AT AT, I 3 DI W1 Ig 91 ol & A1
Qg e AT 3TEX AN T B, 2T SHSD! 981 A I8 2 ...(SaeM)... 93 o111 & for 78
We Bl U TRURT 8, STAhT 3ITUeh! UTer HRAT1 A1yl

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri Mahesh Jethmalani.
...(Interruptions)...

SHRI MAHESH JETHMALANI: Sir, | was talking about what the UPA Government did
in 2005 pursuant to the UN Resolution. ...(/Interruptions)... The UPA Government in
2005 introduced the Weapons of Mass Destruction and their Delivery Systems
(Prohibition of Unlawful Activities) Act. ...(/nterruptions)... By this Act, particularly
Section 8, a number of activities concerned with weapons of mass destruction were
prohibited and made punishable. ...(/nterruptions)... These acts included acquiring,
manufacturing, transporting, transferring and otherwise dealing with weapons of
mass destruction. ...(Interruptions)... = Sir, very pertinently, while the UN had
expressly said that Member-States should also take care to prevent financing of
weapons of mass destruction, the 2005 Act which they enacted contained no
provision. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, he has...(/nferruptions)...

’ Expunged as crdered by the Chair.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): We will examine. ...(/nterruptions)...
| have ruled. ...(Interruptions)... We will examine that. ...(/nterruptions)... | said that
we will examine. ...(Interruptions)...

SHRI MAHESH JETHMALANI: Sir, the 2005 Act did not deal with financing of WMD
although the UN Resolution said that it must do so. ...(Jnferruptions)... Sir,
fortunately, from 2005 to the present day, we have had no cases under the Weapons
of Mass Destruction Act. ...(Interruptions)... There were no cases.
...(Unterruptions)... So, the question of financing did not arise at all because there
were no such cases in India. ...(/m‘erru,oﬂons)... Now, Sir, the present amendment
Bill, as Mr. Rao has already pointed out, contains three provisions.

...(Interruptions)...Please understand. ...(/nterruptions)... It contains three
provisions which you must hear. ...(/m‘erru,oz‘ions)... This is important for our
international obligations. ...(/nterruptions)... Please. ...(Interruptions)... Sir, these

three provisions basically are incorporated by a new Section 12A under the
Amendment Act. ...(Inferruptions)... The first relates to any financial activity
pertaining to weapons of mass destruction by any person in this country.
...(Interruptions)... That is the first clause of the new Bill. Second clause of the new
Bill is the provision which provides for preventive action. ...(/nterruptions)... That
preventive action enables the Central Government, through a designated authority, to
prevent funds from being used by any person for weapons of mass destruction.
...(Interruptions)... It prohibits persons. ...(Interruptions)... And, Sir, there is
another clause. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please.
...(Interruptions)... | will just hear the point of order. ...(Interruptions)... Prof.
Manoj Jha. ...(Interruptions)...

PROF. MANOJ KUMAR JHA (Bihar): Sir, my point of order is under Rule 238 sub-
rule (i) and (ii). My learned colleague, Mr. Mahesh Jethmalani, made a reference
that ~ Sir, this is too far. ...(Interruptions)... We love this country no less than you.
...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We will examine it.
...(Interruptions)...

’ Expunged as ordered by the Chair.
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PROF. MANOJ KUMAR JHA: We love this country and.. ... (Interruptions). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We will  examine it.
...(Interruptions)...

PROF. MANOJ KUMAR JHA: Sir, this should be expunged. ...(/nterruptions)...
THE VICE-CHAIRMAN (DR. SASMIT PATRA): We would examing.
...(/m‘erru,oz‘ions)...Anything that is not supposed to be there, will not be there.

...(Interruptions)...

PROF. MANOJ KUMAR JHA: Sir, it should be expunged. ..(Interruptions)..

..(Interruptions ).. We are the.. ... (Interruptions). ..
THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have taken your point.
...(Interruptions). ..

PROF. MANOJ KUMAR JHA: Please do not say that ~ ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please. ...(Interruptions)...

FProf. Jha, | have taken vyour point. ...(/m‘erru,oﬁons)... No, no.
...(Interruptions)... Dr. Sivadasan, please. ...(/nterruptions)... Please, one
second. ...(Interruptions)...

PROF. MANOJ KUMAR JHA: Sir, this should be expunged. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri Sukhendu Sekhar Ray.
..(Interruptions )... John Brittasji, please sit down. ...(/nterruptions)...

SHRI JOHN BRITTAS (Kerala): Sir, he has to sit down. ...(Interruptions)...
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri Jethmalani, please take your

seat. ...(Interruptions)... Please. ...(Interruptions)... Shri Sukhendu Sekhar Ray,
your point  of order. ...(/nferru,oz‘ions)... Shri  Jethmalani, please.

’ Expunged as ordered by the Chair.
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...(Interruptions)... S fSETH S, 310 48 WRY ... (@EGEM)... Dr. Sivadasan, no.
...(Interruptions)... Please sit down. ...(/nterruptions)... Shri Sukhendu Sekhar
Ray. ...(/Interruptions)...

SHRI SUKHENDU SEKHAR RAY(West Bengal): Sir, | respectfully submit that
Rule 238 (2) says that a Member while speaking shall not make a personal
charge against a Member. Here, while speaking, the Hon. Member has not only
made a personal charge against a particular Member but against all the Members,
who are here, by saying and | quote, i And not once, twice he repeated.
...(Interruptions)... | heard. ...(Interruptions)...  That must be
expunged. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | am giving the ruling.
...(Interruptions)... We would examine. ...(/nterruptions)... What is not supposed
to be there, wil not be there. ...(Interruptions)... We will examine.
...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY: Expunge it. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have given my ruling.
...(Interruptions)... | am giving my ruling. ...(Interruptions)... Whatever should not
be there will not be there. ...(Interruptions)... Yes, Shri Mahesh Jethmalani, please
conclude. ...(Interruptions)...

SHRIMAHESH JETHMALANI: May | continue, Sir? ...(Interruptions)...
THE  VICE-CHAIRMAN (DR. SASMIT  PATRA): Please  conclude.
...(nterruptions)... He will have to conclude. ...(Jnterruptions)... No, no.
...(Interruptions)... | have to allow him to conclude. ...(/nterruptions)...
SHRI MAHESH JETHMALANI: Sir, | was coming to the present.. ... (/m‘erru,oz‘fons)...

foraer & = (sft wigrTela @) : SuTHRRE Sf, ... (). .

THE VICE-CHAIRMAN (DR. SASMIT PATRA): After him. ...(interruptions)... After
him, not now. ...(Interruptions)... No; please. ...(Interruptions)...

"Expunged as ordered by the Chair.
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SHRI MAHESH JETHMALANI: The present Amendment Bill has three provisions
essentially. ...(/nterruptions)...There is only one Section 12A, a new Section.
...(Unterruptions)... It is a short Amendment Bill. ...(/nterruptions)... It contains
three provisions. ...(/m‘erru,oz‘ions)... The first provision is the prohibition by any
perscn of any financial activity pertaining to Weapons of Mass Destruction.
...(Interruptions)... The second is a preventive measure so that the Central
Government, who are designated authority, can take steps to prohibit any person
from financing ...(/m‘erru,oz‘ions)... and they can attach funds or any economic
assets which are likely to be used for Weapons of Mass Destruction.
...(Interruptions). .. The third sub-Section of 12A is a wider net. ...(Interruptions)...
It enables the Central Government to prevent any banks or financial institutions or any
third party from funding activity concerned with Weapons of Mass Destruction.
...(Interruptions)... These are the broad three provisions which under 12A, the new
Bill seeks to enact and implement. ...(/nterruptions)... Now, Sir, the Amendment
seems to be a response by our Government to two international institutions.
...(Interruptions)... The first international institution is the U.N. Security Council.
...(Interruptions)... When the U.N Security Council passed Resolution 1540 in 2004,
it ordained and contemplated a comprehensive review from time to time of the
working of the 1540 Resolution as alsc any gaps in its implementation.
...(/m‘erru,oﬁons)... In 2016, there was a review, one of these reviews, in which the
U.N.S.C found that there were indeed gaps, and the financial activity had
considerably increased pertaining to Weapons of Mass Destruction because of
advanced technology. Particularly, they noticed the delivery systems for weapons of
mass destructions such as drones... (Interruptions)... and also the use of
biomedical labs for pathogens. ... (Interruptions)...These were two areas for which
the monitoring of financial activities, for funding these activities, drones for delivery of
WMDs and also biomedical labs unauthorised being used for creating pathogens...
(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude.
(Interruptions )...

SHRI MAHESH JETHMALANI: The Financial Action Task Force (FATF) has also
recommended stricter financial controls and the Bill is, therefore, a response to that.
(/m‘erru,oﬁons)... Apart from that, this Bill is extremely important from a national
security point of view. We are a country that has been living with a long experience...
(/m‘erru,oz‘fons)... We have a long experience of terrorist activity in our
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neighbourhood as also proliferation of weapons of mass destruction.
(Interruptions )... Accordingly, our own security interest demand that we strengthen
global efforts; not just out of an obligation, but for our own security, we strengthen
global efforts to prevent the proliferation of weapons and make our own territory and
our neighbourhood safe and secure. ... (Interruptions )... Lastly, Sir, | want to point
out a very important provision. ...(/m‘erru,oz‘fons)... The Bill has no provision--while it
prohibits these activities--it has no provision for punishment of these activities.
...(Interruptions )... The idea seems to be that you take recourse to the 2005 Act.
...(/m‘erru,oz‘ions)... Now, | only want to say two things. The 2005 Act has two
Sections. ... (Interruptions ). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Jethmalaniji, please conclude.
(Interruptions ...

SHRI MAHESH JETHMALANI: Sir, one minute; not even two minutes.
...(/m‘erru,oﬁons)... The 2005 Act has two Sections 17 and 19, both of which provide
for punishment for offences for which no specific provision is provided such as the
one in our Bill. ...(/nferru,oﬁons)... Sir, in my respectful submission, the 2005 Act
may need to be revisited. This Bill has to be passed. ...(/nferru,oﬂons)... But the
2005 Act may have to be revisited so that the Section 19 is deleted.
(/m‘erru,oﬁons)... One last statement, perhaps, my learned friends would be well
advised. ...(Interruptions )... One last statement and that is that there is an anomaly
in the Act which also needs to be rectified. ...(Interruptions)...People who are
involving in financial activity for weapons of mass destruction should face the same
punishment and, ...(/nferru,oz‘ions)...therefore, these people should face the same
punishment as others under the parent Act, under Section 8. ...(/m‘erru,oz‘ions)...l am
grateful, Sir, and | strongly recommend the passing and implementation of this Bill. ...
(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Dr. Sikander Kumar.
(Interruptions )...

S1. Ry puR (Bom=et ue=) : A1+1a IUTHTEIET ST, S0 T The Weapons of
Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activities)
Amendment Bill, 2022 TR SleM &1 EER AT, UG forg Smudt Igd-egd
AT L. (ATET). .
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AT SUHHTEIE o1, e oo FEIM1 W geb SR IR H Sl THIG B
AEIS g7 BT &,...(FAUTF)... T 3T SH 3 ET 21 U 371R I 8iR b &
I Y[FeIR IR BT GART S1 (TS @ Y81 8 AT GaN] aRW {907 IR A ARG
%2 £ % 98 I & Raem Ju i A g (WMD), g A fammen
& SRR A BT 51 Wbl 8, BT SxIATeT B Ahdl & AT B Y81 2l...(STa8™)... Th
3R WRH &1 ARBR T IH B DI, 12005 H TR 21, IH RATET AT B &
forT siR du= T 719 fevgaRIe &l TIaid g1 § WM | Ried & forw g srdsde
TS Bl...(=EYH).. 9815, 39 S 8 & feed Y 291 9 srdeareT nfafafery &
HRUEHS AN D! S Gl St & .. (... 3R AR I, IR 4§ 41 Igd | AN
= Srcpare T fafafert & RO 3= U @Y 21 . (SHEEH).... 399 237 8 U I B
AR &1 &, T R 1 B &1 Toxd & ...(FFEM)... A1, SR AT, T
fB, Sl OXT f& FH1 BRF AUHT TN U TR BT 7 XET BT & L (FALF)... iR
R HHSI AN AR O ...(FEHM)... 3R gORT & TR WY W gR-Ie 81 oY,
..(IGHT)... 3R ST §F A8 &1 Ty f37-0ffed R foeg § Sw &1 fied &)
..(STAYT)... S {6 STt # 9199 Sl B o 981 VAT Gl ..(SFa8M)... and it was a
terrorist attack. ...(Interruptions)... I8 T Y & b T8I W I HiHd Iof fha
TRIT, I8 95 GO TTfICS] T 7| ...(AATH)... 3R T8 3ee! qaTferc! o1 BidT, a1 a8l
TR TEE! T A (... ZA AR 9/11, MRBT TR A HAT g, I
SHAR®T IHA IR &1 6T U1 {5 AT & o_1 H <l 31 3w g ...(FaH)... 3R <1
I GleldT 2T, I8 TX ST 0T, i SHH Teh Ul hiidhe o7 fh o9 81 ST olex &l
GIAT STl o, R SEI9T 1 ST o AR I8 AR ST 2071 ...(FIEH).... VT R 7 )
g1 WHdT Bl ...(FGET)... T THS & §15% W a¥ 2001 ¥ Sdbariedl + g9l fHar 2|
(AT, 519 ff SIRTTH & g1 H J0H o7 £, I SHH GOUANT FHxh HRe H,
e I8 WS &1 AT I G BT B3 3R S &, .(ATHF)... STaHarsa gl
g AU BT SEIHTS B P 1§ AN o Y= S+ Qs &l ...(FaeH)... U |
SYTRIAT T GRET ST BHRAT IRBR &) AR § 21 ...(FGF)... TAAT 3
U U &1 S 19 H- 3R R fawg # onfy wnfid &-= &1 sfaeadsar & ™07 81
BT Bl ...(FAEM)... BAR 397§ o "d o GRawT: | | o " &1 99 g,
IF YT & 1Y g1 ger 9301 S wvD 3eAc fad, 2022 39 WA # oMU 2
...(SFALT)... ST WMD STHSHE e, 2022 TRIT €, T8 §9 S BT TR &) & oy
AT T &1 ...(FG)... § A3 71 St BT STHR STTh YA § o M0 RS TRBR
HI TRE I HRNCT oas fod Ue1 fora 21 ...(caam)... # argar ¢ 6 giwn # wifa
3R e &1 fofor ava & forg wIRe U 81 31 9gal J21 ...(agM)... 39 faess &
M § g9 2005 F 17 TA G B A Igal! IR GG A1 T B ...(SIGEH). .
39 99 & A 9 9rjfee e, A A RRgaRe auw, SN e,
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TR, Bfwe, TRAGd AR 37T SUHN & IR BT START TR
3191 ST BT B BN aTell 21 ...(TaET)...

HEIGY, 2005 BT ST PIIT AT, I8 g5 81 AT AT, Riifh I8 Rt IUH B!
HGBEFFNT & R BIHA Hedl A7 .. (FIHH)... {F S A=ghaar w1, IHH HIR
BT AT ST AT 21 ...(FGHT).... AT SR TRBR ook B (b O Tb
ORT BT YRT U 3T A1 RE¥gae dA=tha=r 51, a1 98 S ARh & SUN HRATE
HR G, AN ST A1 954 Q7 BT SIEH, ..(ILT)... TS T & bz o gt
T REelt 21 ...(FEAET)... T BR | 37 59 f9f & 3iax I8 I™sHc ol
T8 ...(aET). .

HEIGH, A1 AFSRIT U8 BT 3ith 9UH 3fith 719 fega=, I SF1 Ush GO
9 9 gY & ...(SFEF)... UH JUF BT BIF BIgHRIT 6 IET 2, Bel 9 BT gl
JE! 8, SUB! Uhe! ol Wb 31N STB! JbT ST TP, ... (SGHT)... THITY 3T Tg I8
2005 % QI T T STHSHC o7 T2T &, S 3iax 4= a1d I8 41 8 & o qw Jue &
BIg B V8T 2 3N Rore= ¥ U 999 & Brg=ad 81, S9d $ 0N BRATS 81 U,
ID! B & G AT ST T ..(GH)... 19 3T o+ W wrg-ad g1, d
Sa= g wfie g, e 39d AghaeRd &l ..(HAHM)... IEIgd, GYh I
oaRvg 7 ervd RanRET wefira o5t &R @ Y 78 fofa form 1am & 1 17 91/a /A
HILA | TG IR AR Y G ATBR 75 (32 BT AR IS ...(FTH)... 37T AB!
MIeHAT BT 0T B GBI B ...(FGF)... AT SUFHIEIE SH, o9 & dovsr |
AR AT S & S § AXBR 991 &, 3T U B §U &, T SHRT S91 gRierd
TT & ...(aeM)... g3 AT &, 2014 | T+ 341 999+ | Ugel AE] Sl &l U e,
B3N AT ...(AGHH)... SHH ST IBT 171 AT {6 519 Plg Tciep! 4 AT Pl §a=T a2
SR 22 P SR S BT 8, T1 31T b [95g o dvg o1 STarg 27 372ra1 fhw
TNE B! BIIATE] BRA? . (FAYH)... ST ABT S1A1d 3o Y Heal [ d I= Sl
T WS | ST ... (ILTH)... 37T OF HfoThl T8 3R QIR w8 81 X8 8,
TE IAPR! Iel & Axlh F SAE a7 BT UH 950 TTe] SIIEX Bl...(FAHH)... 3T
<91 IR &1 7T 2 3l WRd # SRR & FUR SR SR L...(GHM)... T
AT ST o gRT SS9l UST SRR ST ST S &7 &l ...(FaY)... il doe
3TTeX €, SUH YR 3MU+ 39 § SUX YET &l...(GHM)... Sgeld] df3ds =awen &
Fad YRd 95 & €l...(FFY™)...  Sir, in conclusion, Weapons of Mass
Destruction and Delivery Systems Amendment Bill, 2022 seeks to provide a provision

against financing of proliferation of weapons of mass destruction and their delivery
systems so as to fulfil our international obligation. ...(Interruptions).. The United
Nations Security Council targeted financial sanctions and recommendations of the
Financial Action Task Force (FATF) have mandated against financing of proliferation
of weapons of mass destruction and their delivery systems. ... (Interruptions ).. and
this Bill has been brought in this background. Sir, | would like to conclude by saying

29



30

[RAJYA SABHA ]

that this is a legislation which has to be passed unanimously. ...(Interruptions).. and
| request all the Hon. Members of this House to support and pass this Bill
unanimously. Once again thank you for giving me the opportunity to speak on this
important Bill. Thank you very much, Sir.

SHRI G.K. VASAN (Tamil Nadu): Sir, | thank you for allowing me to speak on this
Bill. It is unfortunate that Opposition Members are not allowing us to speak on this
important Bill. ...(Interruptions ).. Yesterday the Government gave a chance to the
Opposition that they should also participate in this Bill. Even today, they are not
interested. ...(/m‘erru,oz‘fons).. But, still, Sir, | would like to say that the proposed
amendment of this Bill has given powers to the Government to attach such persons'
property and freeze it if they do unlawful activities directly or indirectly.
...(/m‘erru,oﬁons).. | would also like to say that India is a peace loving country. We
are the only country in the world where we are having the best relationships with most
of the countries, thanks to the Prime Minister and the External Affairs Minister.
...(Interruptions ).. At the same time, Sir, | would like to say that we are also a mighty
country with our Army. On humanitarian approach, we are the number one country in
the world. Today the Sri Lanka crisis is being managed only because of India. Let us
help them in a huge way. ...(/m‘erru,oz‘fons).. As a Member from Tamil Nadu, | am
happy that most of the Tamil population has survived today because of the
Government's initiatives. This is very, very important. ...(/m‘erru,oz‘ions).. The
Government has also initiated a meeting on Sri Lanka and has given confidence to the
Tamil people in Sri Lanka. ...(/m‘erru,oz‘ions).. Coming to the subject, Sir, | would like
to say that the whole world, and not only India, is concerned about weapons of mass
destruction which should not reach in wrong perscns hands. That is exactly the
purpose of this Bill. We have also seen terrorism in many high technological forms
destroying human life, peace and economy of the nation. We should be aware that
terrorism should not take the form of chemical, biclogical and nuclear way of
destruction. Already there is a big doubt about COVID-19. ... (Interruptions ).. How it
came, why it came, for what purpose it happened, there is still a doubt in the minds
of the people of the world. Sir, to conclude, the need of the hour is to prevent the
functioning of the terror activities. ...(/m‘erru,oz‘fons)..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shrimati Shanta Chhetriji, no, please
...(Interruptions )..

SHRI G.K. VASAN: All those people who are involved in it should be punished.
...(Interruptions).. The important aspect envisaged in this Bill is in the interest of the
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nation's security and global peace. ...(Interruptions).. The Bill will enhance the
image of India globally. Sir, to conclude, | feel so sorry to see the senior Members,
like our Ramesh, shouting in the House in different languages spoiling the image of
the House. It is very unfortunate that ...(/nterruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please address the Chair, hon.
Member. ...(/nterruptions)...

SHRI G.K. VASAN: Sir, the disruptions in the House should never be allowed. Thank
you, Sir. ...(Interruptions)...

sft arora wama Rig (T TR - SUMWIRNE WEIed, WaweM # o1t Uit A @I
gIaTE S % S8 59 Haaeid 3R Ae@yul v R 9=t oo foaR @ &
3T f&| ..(aem).. o<1 W # fuet & Iemv &) S g3 R R g1 38
2 SR RT3 87 ¥E) & 5 89R YN Sl = &) INFR] N8l 8, 39 9a &
ORFORT JET & T 3R ISy [ReTT © ST g7 faway 8, WIRe ol e & ST gl
s &, WRA o1 T SR STEST ¥ ST 531 faswr &, A & S1u9 7T RTeT it
AAHGT DI FRIBAR B EA THlE I8 &l ...(FaE).. | 370 faueh Arfomy &
AR ST =18l € o OTd 599 3391 & Har #4il, . 871 RRFET 39 of &, 99 T Y
Al /T # =ien wfcruet, srexviiy w@. off sied SRt arereft & oiR Hgwh 3¢ Ju d
VR BT U&T Yoldl W G+ BT 3MTTThd 2 ... (ShL™).. 37 RRFET 39 St 7 3
S 9 sz e, fodes forar 8k 99 3Ug & WieR ovd |9 RBreedsd &
cd #ft sred e arsTudt Sit | ... (eEem). .

THE VICE-CHARMAN (DR. SASMIT PATRA): No display of placards, please.
...(Interruptions). ..

sft srorg 9o g : & srea fos Y Ul S 9 S 99y I8 ea= | A8t v fk
ST BF XIS e offY o Thd &l ...(SaeH). .

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, please don’t show
placards. ...(/m‘erru,oﬂons)... No showing of placards behind the speaker.
...(Interruptions). ..

ot aroTa ueTg g : 231 3 GREM BT IR AL (FAUM).. 3R X e B daer e @
T off o5 8T HIRT BT Yohdl B v €, &9 vet 8k Ruet & IR Soww 1w £,
Afhe omeT gAR fauer & waneft R smeRor @1 g5t uRew T <2 2, S9d SR g9
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R fAR7e 21 98 B L(caur).. R fue & el 98 9RO dledd Bl Add aY
T2 &, T Ra # 59 fIewic] @51 Uh ol S[Eel Y81 &1 WIRd &1 IS 2 dig U
FI IER BN, W& W AHATE & BRU 99 famie 7 o gl 99 g9 fawprel &
BRUT AT AN B O T8 &1 MBS & BRI TR S Pl AT § Wl B Tl
FISTATT TAT 3T AR BT YUY T B R ST U1 21 H G g & A aAnt
3fIdBaTg B gfedal R LIS 8 T, BRI VT & AIodH LT B T, 3T 8AR
forgeft ATfRIT T STERYT SWH SHT Y T A I&! 8N, T AN RT G 78
g fop T 289 g o foTT oo wion &b iR A o, Ry g9 & for s
3w It fopam 1?99 fAvwpie & R, sddde & BRY % YR &
TTfI 21 38T &, afew 931 g s mwifaa w28t 2

eI, TAR AR 7 T8T SRS & de< g8 Wrex TR O gHT 53T o7 3R
SHH T8 SN EORI AR &1 9 18 off, IHGT Seoid fHAT B &1 g g &
AE TR oW, A1 W4 3R qeha D1 gg =c V8 &, [oIdT Sooid 14! 3% d ahl
fE5a €1 &g YRR SR TIaR ST &1 BTl &1 311% JMddbdral WIIoH. . (SIae™).
I AT RIS TSI b BN, .(AILT)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please don't show placards. That is
not right. ... (Interruptions)... Mr. Abir Ranjan Biswas, please don't show placards
behind the Member. ...(Interruptions)... No placards, Biswasiji.
... (Interruptions )... No placards behind the Member.

sft arora wam R4z : 9N, .. (cgaymM). .

THE VICE-CHAIRMAN (DR. SASMIT PATRA): That is not right. ... (Interruptions)...

No placards behind the Member, Biswasiji. ...ﬁnferru,oﬁons)... Hon. Members,
please... ... (/nferru,oﬁons)... Shri B. L. Verma, please go back to your seat.
...(Interruptions)...  All of you please go back to your seats. ...(Interruptions)...
This is not the way. ...(Interruptions)... This is not the way. ...(Interruptions)...

Shri Abir Ranjan Biswas, this is not the way. ...(/m‘erru,oﬁons)... Shri Abir Ranjan
Biswas, please don't show the placards behind the Member. ... (Inferruptions)...

sft arora wa g : W, ..(aauM)... 99 guH o UE € 5 39 g § dad
IS Bl ....(FALTH). .

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Biswasiji, the placard is not required
there. ...(Interruptions)... Please ...(Interruptions)... Please don't show the
placards. Itis not correct. ...(Interruptions)...
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sft aroTa v Rig : 59 ST A SToeie & STeTaT 9iR HIS WET & SR ST R
AEHE Bl ...(CTTET)... IS IR S 6 Gl BT 8 ...aaem)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, | am adjourning the House.
.. (Interruptions )... The House stands adjourned for ten minutes.

The House then adjourned at fifty -two minutes past four of the clock.

The House reassembled at five of the clock,
[THE VIGE-GHAIRMAN (DR. SASMIT PATRA) in the Chair. ]

SHRI RAGHAV CHADHA: Sir, | am on a point of order. ...(Interruptions ). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, ...(Interruptions)...
Before we start, ...(/m‘erru,oﬁons)... You are asking for a point of order.
(/m‘erru,ofions) .Please, | request every Member to sit in their respeotive seats.
(/nrerru,of/ons) PAT ST 93, WE AN 931...(FAYT)... 39 1T WIge 3
JTex FleTd &, Wlge I ITex J17d &, 49 ) wWrge 31 3itex U 2I...(caa4m). ..
am only referring to, again, Rule 235. | would like to read Rule 235 (vi) (vii) (viii) and

(ix) — specifically (vii) (vii) and (ix) — and | would like all of you to look at it. Rule
235 (vii) says, ‘Whilst the Council is sitting, a Member shall keep to his usual seat
while addressing the Council. Rule 235 (viii) says ‘shall maintain silence when not
speaking in the Council.” And, Rule 235 (ix) says “shall not obstruct proceedings,
hiss or interrupt and avoid making running commentaries when speeches are being
made in the Council.” Under Rules 238, 239 and other rules, | have allowed points of
order even during the last half-an-hour. But, when we go to Rule 238, let us also be
mindful that there is Rule 235 (vii) (viii) and (ix). Let us observe Rule 235 (vii) (viii)
and (ix). So, when we do not observe these rules and still say that we have a right to
raise point of order under Rule 238, the point of order is allowed. But, let us also be
mindful of that. While saying this, let me also make a point very clear. When hon.
Members of the House — wherever they are sitting — are making their speech or
addressing the Chair or participating in a debate, they should not be obstructed with.
They have their own personal space. That is the right of every Member of this House
and the same should not be infringed upon or obstructed or viclated in any way that
disturbs Member from making his or her rightful contribution. May | request all the
hon. Members one thing? You are all senior Members. Please take care of that. We
are mindful of Rule 238. ...(Interruptions )...
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SHRI DEREK O’BRIEN: Sir, | am on a point of order. ...(Interruptions)...
SHRI RAGHAV CHADHA: Sir, | am on a point of order. ...(/m‘erru,oz‘ions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The discussion hasn’t yet started!
...(Interruptions )...The discussion hasn’t yet started. ...(Interruptions )...

SHRI DEREK O’BRIEN: Sir, | am on a point of order. ...(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): No, no. ...(Interruptions )...| have not
even started the discussion. ...(Interruptions)...The discussion has not even started.
...(Interruptions )... Let us allow the speaker. ...(Interruptions)... Hon. Member was
speaking on the Bill. ...(Interruptions )...

SHRI DEREK O’BRIEN: Sir, | have a right to raise point of order...(Interruptions)... |
am qguoting the rule ...(/m‘erru,oﬂons)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | am telling you. ...(/nferru,oz‘ions)... I
have told you just now. ...(/m‘erru,oﬁons)... Rule 238 is something that | have just
discussed. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, this is not fair. ...(Interruptions)... | am also giving you
the rule ... (Interruptions ). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You have already raised the point of
order. ...(Interruptions )... But, it was discussed. ...(Interruptions)... Let me start
the debate. ...(Interruptions)... So, let us start with the debate. ...(Interruptions)...

SHRI DEREK O'BRIEN: You are in the Chair. ...(Interruptions )... The House was
disrupted. ...(Interruptions ...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): So, let us start with the discussion.
...(Interruptions )... We are just starting the discussion. ...(Interruptions)...

SHRI DEREK O’BRIEN: | agree with you. But, ...(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We have to start the discussion.
...(Interruptions )... We have to start the discussion. ...(Interruptions)...
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SHRI DEREK O’BRIEN: Sir, you hear my point of order. ...(Interruptions ...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): What is the point of order when we
have not even started the discussion? ...(Interruptions )... Mr. Ajay Pratap Singh to
start. ...(Interruptions)...

SHRI DEREK O'BRIEN: No. Sir, ...(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please, no. ...(Interruptions)...No,
no. We have not even started. ... (Interruptions ...

SHRIRAGHAVY CHADHA: Sir, | am also on a point of order. ...(/m‘erru,oz‘ions)...

SHRIPRAMOD TIWARI : Sir, point of order should be heard first. ...(/m‘erru,oz‘ions)...

sft aroTa wamd R AT SUAWRTE Aeied, H Mae ) 81 o % fegwaa |
ST AT JATCHaTE] "ersll # AR 1Y € s12rar fawg § R sidearal gl &
BN B F T H TG &, ITHT AR T A7 . (HFET)... ST IR TV
TS o1L...(STALTH)... SHT ORI Bael g1 o {3 F 319+ fawasd &iR o & rqaR
3T SfaeaTae forar o ... (Fau™)... e 59 g § U avf g /1 2, o
g A & {3 STept &1 fazar wafal 1. (aem)...

SHRI DEREK O’BRIEN: Sir, peint of order can be raised any time.
...(Interruptions ). .. Rule 238 is the right of a Member. ... (Interruptions)...

st srora wama g - 7 L(=EE™)...

SHRI DEREK O’BRIEN: Sir, you allow my point of order. ...(Interruptions )...Sir, look
at Rule 235 (vii). ...(Interruptions ...

oft srora wamg g ; 9 TRY | O T9W Ul 1R BEd 8, I8 € - '3 SIS Soeiodl[E
AEHgNggees | ..(agM)... das s sef & - gu g Faa s 8l 8
3R I8 3IeAE ©, SIcllE & STl BIg GANT Jal & 3R SHHI IgHI8 I
2...(CaHM)...” .. (EaYF)... 51 A geel § 9R 7Y 8, S5 N a1 A8 31Ny

"Expunged as ordered by the Chair.
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2l ..(FaarE)... S faf "emsll § 9R U €, S o Bl IS8T STRIY 2l
...(AYT)... 757 URRN A 3§ AT 2, SHP! 51T Hhael 36T 3T0RTY & forg 8 &,
RNifeh IR Siiae Tgf T 2, SchT {a 31l 21 ...(CTIeM ). .

SHRI DEREK O'BRIEN:  Sir, | have a point of order. ..(Interruptions)..

SUHUTEAE (ST, [ 9= : 7Y 9T T8 TR Y .. (). | am listening.
..(Interruptions).. | am listening.  ..(Interruptions ). | am listening.
..(Interruptions )... Just one second, there is a point of order. ..(Interruptions)..
Derekji, what is your point of order? ...(Interruptions ).

SHRI DEREK O'BRIEN: Sir, | am agreeing with you and you think that | am fighting
with you. ...(/m‘erru,oz‘ions)... | am referring to what you said. | am agreeing with you;
| don't want to fight with you. ..(Jnterruptions).. | am referring to Rule 235, sub-rule
(vit). ..(Interruptions)..

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please make your point, Derekji.
..(Interruptions )... Silence, please. .(Interruptions )... No comments,
please. ..(Interruptions)..

SHRI DEREK O'BRIEN: Yes, Sir, | am making my point. | am on your side, but you
think | am not.  Rule 235(vii) says, | quote, "A Member shall keep to his usual seat
while addressing the Council’. On this Rule, | would request you to please check
today's video footage from 2.02 p.m. to 2.06 p.m. that is, for four minutes and ten
seconds, one Member spoke today from outside his seat without your permission.
His seat is in the second row. The Leader of the House went to the fourth row and he
spoke. ...(Interruptions ).. How did you allow this? ..(Interruptions ). How will you
allow this? ...(Interruptions ).

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have noted your point.
..(Interruptions )...

SHRI DEREK O'BRIEN: How will you allow this, Sir. ...(Interruptions )...
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Silence, please. ...(/m‘erru,oﬂons)...

Silence, please. ...(/nferru,ofions)... No, | can't keep on taking points of order.

.(Interruptions )... T8 WISE AT STTex 371 ob &l ...(FILTH)...
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SHRI RAGHAV CHADHA:  Sir, | will read out Rule No. 110 -- Scope of Debate. It
says, 'The discussion on a motion that the Bill be passed shall be confined to the
submission of arguments either in support of the Bill or for the rejection of the Bill."
But, for the last five minutes, the hon. Member, not now, but previously, when the
House was adjourned, was speaking neither on the merits of the Bill nor on the
provisions of the Bill. He was speaking only and only on...(/m‘erru,oz‘fons)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We will look into it. ...(Interruptions ).
| have heard you. ..(Interruptions).. | have heard you. ..(Interruptions).. | have
heard you. ..(Interruptions)..  Please sit down. ..(Interruptions).. No cross
questions, please. ..(Interruptions)..

sft sroTa wemg g« AEiEw, § AR e B 98 991 o Aredn § 1o ot 9 #4
S fove ogd fear €, 98 e & ded & € fsar 21 LL(cgaum).. 9 e
eI T &, T8 9 ga=1 Ayl a0t 8, # Al geell & g gd a1d &l
wree 35T 21 .. (SHaYM)... AT T &1 & g+ Ty {6 ¥8 g8 291 2, s
Org-Ure g&1 &1 Siell & ...(AGeT)... BN TS # &1 39 VA &, R U u=AT
F9 Bl ..(AGHF)... T & IWE MMawarg! e, AT & e I I8 YA
Tt 1 AT DR BT JITH B IE B ...(AGEH)... Sifdes SRRIR I a== & 9T
PN T2 2| ...(HGH)... VAR SRRIN YT Y T YT N I8 2 ...(aaem). .
IR AT I8 S TN 21 ..(SHEUF)... 59 8ol B aededhdl W 9ol 2 & forw
TS T & HaH | 71 g7 GRI Tesl & Iooid o B .. (cam). .

AT SUANTEIS FE1ed, H P AIEHT W Taq B I8 W TR0 BRI =161 § 5
3 29 ¥ Us U foamurr O 2, Rige! TRdeae $ed gl ..(Eaum)...
THASIISAl &7 A O WIRG & |faee | e §, 7 WRd & g 7 fea 2, 1
RS &1 ORFRT | fIeard 2, 1 WRd &1 Sepha 7 f9vard 21 ...(Faa)... 3R S9Td]
99 Iol, 3R Sk UTT U =Tdd SR 31 ST, f U o & iy 81 3 39 9Rd
B! AR TILRAA BT TEH-T89 BT A8 & ...(AFI).... T I8 9T 5ga &
AawH € SR IE g5 FEyU Bl ..(WAUM)... IR UH oFHER 29 2
...(TFET).... 1T & T W 9RT B R U Homed iR iR 39 & w9 4
BTN B ... (FGHF).... ST HRT BT 3R $F A1+ | el & fop wra o) o &
He¥ 7 oo T O vEaT 2, YR R USd Rl B ... (qdEm). .. HIRd & Ty
T IR T RTERY &1 R Y = 81 ... (Saai)..... 599 fwe o) 91Re 2002 9
21 T I, T H UES HRa I8 & IR HRT B U5el TR T 2004 H TIh IS T A
T Hahed TR T, ForAeT i 1540 o1 ...(SAGE). .. SH Hhed | AT FHEl
T off 5 WY W WH & O e 39 §, d e 5OPR, WA ERER,
SRS BRPRIR & FAR &I AP & oy -0+ QT & &% B a4
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...(STFET)... SHABT U el Y T 2005 H AR« S T8Ik Bl HIIA g7 21,
i T P A $B @Al k8 S ol, 99 BE H $B HHAl I8 T3 ol
. (FAYT).... S BT B GRS & o 81 I8 Fee f9et orn T 81 ..(agH). .
S BT | a1 WAl ¥ T8 o2 ...(R@E™)... T8 2005 H I S ST T, I
HIA H IRATY SRRAIR & FE101 R, 1=AT] 8PRR &1 Y W), TRAT] RAIR &
ARTET TR ..(FIHT)...

SUHHTEE (S1. AT I : FIAT HeS Dy ..(EaLT)...

sft arora yam Rz : Sifte s vd waafe SRRt % uRass R wfoeyg wran
YT T, Wi ghP Sl [RIT U8e] €, Sh! AoRSAaS Bx fadr W1 o1l
.(AITF)... TRATY EPRIR, Vfdew sRRR iR Iwafe sRRIR omd ™ o =18
fiRa &, afcep So1epT g & foru fafiy sagaresdr g1 2, o &) smadear gl 2l
. (SI)... I oI FHET T HET | &7 a1 YT S 21 ..(SFHIYH)... G T 37
I I b BId DI 81 g7 BN, SF T 3T G 5 I DI Tal THI BRI, T9 dh
MY g FET0T B, 595 TN B, g9 TRTET DI T2l Xh Thd ...(SHGEH)...
SHIRNY, T& S e fae—res TR 121 8, 98 591 9eY ® o T & o < e
2005 & BT H I8 g 2T, I BT B g B Sl ..(GEH)...

# A faae #41 Sft B 9gd g=IdTs 341 &, 9IS Sl § [ 381 9gd ArFd
dN W 39 vy &1 981 ) 59 O & Aremg 9 3@l 2l .("ay)... 9R A
e, S 9 i & WA PRI & i #, uRaes A sigar aadie &
SawR # o} forcfi Sl & A1eam 9 S 99 S BT &, SUS oY 59 B | ol
T e fear T €, ARy Bl Wit BRA BT wrau fhar R 2l . (=as)... §
TSI § [ TG ARIH 9 HB! 88 dd 39! eI H g4 A A
(@aF)... Sfde RERT G S 1972 7 g8 8, e RrRt # o
SRR WY 1993 # §F 2, 39 9RT Wit § wRd IS 2 ... (CaE)... 1968 T
ORATY] IR Al § WRA et T2 21 ...(CaEM)... YR S9H IMHe g1 =g
2, oifer g & o 397 T IRy Ao & T8 d, Th Oy Yo & dgd 9Rd Bl
ST et 8T B9 ST IS .. (). .

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. Hon. Member, please
conclude. ..(Interruptions ).

ot srora wam g : SUTWIEIs FEiEY, I8 BT 9gd Sa%dd §, 9gd WEG ©
3R 9gd Fe@yl B ...(au)... § 59 9 &1 9Hele wear € oik SHiie BRar §
AT AR favelt wierr @ ff gl 2, @ 9 S o1y 3R 39 e @1 wwel |
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...(STGYT)... TE NS B AR &, 9 & foIg Maeaas 8, g & forg smazass
2| 9gd-9gd gaTs|

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. Shrimati Priyanka
Chaturvedi; not present. ..(Interruptions ).. Then, Brijlali. ..(Interruptions ).

sft oTerTel (SR TR : A1 SUGHIRIE A8 1G4, § ST SR & o 3 73

'The Weapons of Mass Destruction and their Delivery Systems (Prohibition of
Unlawful Activities) Amendment Bill, 2022" TR o BT IR T ..(caaem)...
TG, GARY UIST & AT+ 729 SIoHa ! Sff 3R §AR A= = g9 ST uegait
R R gdd =l B & .. (FAUM)... § BT T8gall IR 8] Sl =1l 3 ddd
2T TR ST =R SR 9 9ed I a1 e [ AR A H U S A
fE¥g e &1 T 950 Ugel | ZoT 2 ...(HaE™)... T8 AR oleaid arera sit
99 B, BI<T Bed off 931 &, § BXS BT TATEY! o7 iR 9 WHI RSV Bl
SRIATS 3T AT| ...(AALTH)... 13 STTART, 1993 D U a7 off ¥t &ff, foraH TR Iyad
TG T T, AXS H 'SR U SN 2, ...(CIGTH)... &1 919 G371 IS+ &7 1 AT
IR Y, fihe U st gam, e 98 99 saee 81 31 3R S9N ATH! §d ol 9
IR S| . (GET)... § o0+ fauet & =1 & s argm 6 g6 98 T8 o
1fEY 5 13 1, 1993 BT T §TT 7L ..(AFTH).... 568 H 12 ST TR I &AvT g3l
oT| 951 BR &9 g §U U1 .. (FFLF)... 13 BRI H FRSITIF W PR AR el A
TR BN 10 T b Tdaal, 3ol 3fear ST, TIRTIe, glced, SN ATk, Uruic
3iTfhw, 391 99 H &Re fy U & 3R 267 RN &1 gy g8 ol ..(aaem™)... Uh
TOIR 9 1% AT arge gY &1 H W T & I HAT BT AW A2 o1 AT, 3T
3 TTHR A | ...(GF)... 99 TT RS oM, 79 S22l IR &el {6 g9 =T
7 feg-gfem aFl Aisfact § =re gy € &R g1 ARl &I JHaE g7 Bl
..(TAYT)... TET W TR ..(FIHH).... I 81 & ...(FAHF)... ST T&T TP
HET, 9 3 B! SHAC HA! A8l {5 T8 g1 shad H (eeies 7 &I B
.(FAY)... 39 N W 919 f&¥zaeH 41 8, S81 257 <IN 4R Wd 21 9853, 99
I B! GO WU S BT FATH (51 T .(CIIET).... SHHT F RS §3fT, ST
10 A ®I BRI g8 IR T qAT™ &N HI IMSiigs HREE & Gl g3l
.(AYT)... FEIG, TTHd HAF I &4 &1 AT, fSTae! it &) qor1 g1 o, T8
CRSTRIR BT o1, B9 a9 fauelt i = 99 arge #9+1 &1 o= & forg <7
G BHIC BT ST WSEESRT I ...(AGH)... AeIgd, e 79 ¥ 257 AR &
g7 1 efY, SR g BT T fohar T L(FaHT). .

qEIGY, &Y adwdle | Nifed X2 &1 89 Uole & 3ddhare @l 3ee! dig |
S &1 ..(CIGHTH)... AEIGY, 1980 & SH W T TSI Jodh = WIS 373 1o &
T BaTfeTT B Hi¥err fe . (caEm)... du= 3P 7T SR Suas Wy,
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RSN B TN 3Tl ...(FGEM)... AEIGY, SE Qo™ oz B, g&
T, W BHis! B, exTare S8R B fe W & 2+ af, AT
e aRI™ 901 gRIHIe §U 3IR 39 9 # 891RT ART AR 7Y .. .(SHae). ..

qEIed, 31 REwT &1 U 91 B ...(Fa8™)... 981 9T’ & SRR T 21 98f
gTord &1 ..(Hae™)... 981 5TY 81l & ofR 141 W fagen 9 swes! Reifafafere
oft STl 21 ..(CEE™)... 721G, 9 7S, 2022 B AT § UH T §8 ¢l Scformid
TSFATER HIgTel! # IRUTSH, e Mies IS BRI f6a1 7171 ..(FFE™)... 78IS,
9 331 H Ugell 1R e Wves INS &1 TR GaTll ..(SFEH)... SEIRT 7 SITG]
safery 21 3, i g8 seforoid geaarey, Al 4 BeT T2l ... (CaaeT). .
TEISY, 39 o9 B adpdre] T § 919 fevoae & sy o1 wanT faear
2l .(aum).. ¥ o5 geaRl &1 76 w1 aEd gl . (EaHF).. W, d 7
HeAmRll & 76 FRAT FEL...(REET)... 23 BRI, 2005 P TURGHY HIE W
SeTT goTl off, FOra W1a &1 AR 91T 2 1R il AN J1et 8T 9L...(SHaEm)... {14!
S el ISedlTe T & U JidbdTal &1 Bl &) Well §8 21 ...(FFEM)... 28 JaTs,
2005 BT ASE o5 # &Aee §a o1, T 13 @ #R 7Y &R 50 =1aal gUI
29.10.2005 ! fwell § gv & &1 fa Igel WRINT TR IR T8Tg 719 Alfde |
AT HNIY T, ST 62 @RT AR 77T 31R 210 & HE IS §YL..(GHF)... I,
7.7.2006 BT HhCHIEH, TRIVH! H RS GATL...(CITHTH)... FIIR HT faT o1 8iR
SART EFATE STl BT ol R 19 o ..(FE)... TEH 28 AT AR U SR 101 91
TU Y| SRIRBR ITHT &I FT 21? T Yol B I8 9 3R Yol Bl THY e H AR
QL. (FIET)... SUHHRTE ABIGY, TIR g & TA™ 75 8, T SRT &9 | G
11 S[eTTS, 2006 1 T8T I ZA1 # WIRTS sele BRI Y 2, fFH 209 ST AR 19 9,
714 99 Y A...(FAYUT)... TT TSGE M. (FELF)... 22 ATE, 2007 MeTeR,
TREQR IRE ST 1| SH 3 Aed 9S8 HUSl Bl TG ge] IRBR o
T ORI 21 l....(SaaeT). .

IUHUTEAE (S1. AT 9= : FoTele Sf, 376 TS BT

sft gotetet | SUTMTEIE HEIGY, HEl TSl 9HY SR & SRl (eaer)... 25 3T,
2007 BT FRAT UTeh, Mpet I WS8R, TaXEE A RS §AT R ITH 42 TART AR
Tq, 54 G EUI 23.11.2007 BT UL & BN sARE H 15 AN AR Y, 40 TR
EUL..(TGET)... TS TICHIUR TR 28 FalT8, 2003 P & g7, e 4 &R R 1Y
3R 32 TS gUL...(GET)... 25 3T, 2003 B! SA<T Alfde iR ed & gfear
TR SRS G, oI 54 AR AR 7Y 3iR 300 =17 I ...(AALT). .

SHRI JOHN BRITTAS: Sir, | am on a point of order. ... (Interruptions ). ..
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please. ...(Interruptions)... One
second, Brijlalji. ... (Interruptions)... One second, Brijlalji. ...(Interruptions )...
SHRIJOHN BRITTAS: Sir, my point of order... ... (Interruptions )...
THE VICE-CHAIRMAN (DR. SASMIT PATRA): No. | am taking his point of order.
...(Interruptions)... He has asked first. ...(Interruptions )... Please, one second;
Shri Binoy Viswam, you had asked for a point of order. ...(/m‘erru,oz‘fons)... He had
asked for a point of order. ... (Interruptions ...

SHRI JOHN BRITTAS: Sir, allow me 1o raise one point of order. ...(/m‘erru,oz‘ions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): He had asked first for a point of

order. Binoy Viswamiji, you wanted to raise a point of order. ...(/m‘erru,oz‘ions)...
Everybody else may please sit down. Shri Binoy Viswam, please.
... (Interruptions ). ..

SHRI BINOY VISWAM (Kerala): Sir, | am not well. My blood pressure is very high
and so, | cannot shout. Please give me some space to... ... (Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | got your note. Therefore, |
immediately asked you 1o speak.

SHRI BINOY VISWAM:  Sir, my point of order is about Rule 238. It is about 'Rules to
be observed while speaking'. | respect hon. Member from the Ruling Bench, Shri
Ajay Pratap Singhji. While speaking on the subject, he violated all the prescriptions
and norms to be followed by speakers. He mentioned here fa ilaha iallah. 1t is the
beginning of the prayer of crores of Muslim Indian citizens. When he made the
translation, the first part was right, where he said that there is only one God. Then he
further said that Sir, this is very, very .. ... (/m‘erru,oz‘fons)... Sir, this should not be
allowed. ...(/nferru,oﬂons)... Sir, | am requesting you. This is a very serious thing. It
is going to affect the country and the country's unity. Sir, | respect you and request

you to kindly expunge it. ... (Interruptions ...

"Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have heard you. | am giving my
ruling. We will examine it and if there is something which should not be there and
which is unparliamentary, it will be expunged. ...(/m‘erru,oz‘ions)...

SHRIBINOY VISWAM: Sir, allow me 1o say just cne more thing. ...(/m‘erru,oz‘fons)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have given you my ruling.
...(Interruptions ). ..

SHRI BINOY VISWAM: Sir, allow me to utter just one more sentence.
... (Interruptions ). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please sit down. ...(Interruptions ...
Brijlalji.. ... (Interruptions ). ..

SHRI JOHN BRITTAS : Sir, | too have a point of order. ... (Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): No, | cannot keep on taking points of
order. Shri Brijlal... ... (Interruptions ...

ot e : AEISY, 31.10.2008 B! [AER] RS TN, FTAH 77 @R IR 7T
(FAYF)... 26 TS, 2008 Pl IJEAGEIE slRe N, ford¥ 56 @M AR
TQI ..(CHGET). .

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | cannot keep on taking the points of
order. ...(Interruptions ). ..

ot I : FEISY 39 RT H R YU HAT Sfl, Sl S9 GHY 981 97 HA1 o
.. (ST ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | am taking the point of order, but |
can't keep on taking points of order one after another. You also know this.
...(Interruptions ). ..

ot qoteTed : STHT ST HT YA T T A11..(RGIT).... FEIE, STl BISY B
ST TGB! AITH © ..(SAGET). .
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Derekji, you know very well that we
cannot keep on asking for points of order. ...(Interruptions )... Otherwise, there will
be ten Members asking me for points of order, and | will keep on allowing points of
order. ...(Interruptions ...

ot goTeAT ¢ TP UIST & AT ... (FGIM)... 9§ TR U MRSl Bl TR TE]
..(TAT).... 3T TUH & U ..(FALTH)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): It cannot become a practice.
...(Interruptions )... Everybody sit down, please. ...(Interruptions)... | am allowing
only one point of order; not more than that ...(/m‘erru,oz‘fons)... No other points of
order will go on record. ...(/m‘erru,oz‘ions)... Everyone, please take your seats.
...(Interruptions ...

SHRI JOHN BRITTAS: Sir, my point of order is under Rule 236. When a Member rises
to speak, his name shall be called by the Chairman. If more Members, than one, rise
at the same time, the Member whose name is so called shall be entitled to speak.
Sir, the time allotted to the BJP has exhausted. They are giving name after name to
prolong the discussion. That is not allowed. ...(Interruptions ). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Brittasji, you have made your point.
...(Interruptions )... | have heard you. ...(Interruptions)...

SHRI JOHN BRITTAS: Sir, you see the screen. ...(Interruptions ). ..
THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have heard you. ...(Interruptions )...
SHRI JOHN BRITTAS: They are giving name after name. ... (Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Derekji, | am responding to every
point of order. ...(/m‘erru,oz‘ions)... | hope that | have also been heard when | am
making my point. ...(/m‘erru,oz‘ions)... You are already asking your Members to come
to Well. ...(Interruptions)... | am watching it from here. ...(Interruptions ... Brittasy,
please sit down. ...(/m‘erru,oz‘ions)... As a Chair, | am telling you one thing that you
are not privy to how many Members are going to speak, are you?
...(/m‘erru,oz‘ions)... You have made your point and, as a Chair, | am making my
point. ...(Interruptions)... | am aware of the time. Many a time, there are two
Members from your Party and it is well beyond the time, and | allow time. So, let us
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not get into those minutes and seconds here. | am not going into that.
...(Unterruptions)... Please speak Brijlalfi. ...(/nterruptions)...

ot oteTdt | ITTHIE FEIRY, 7 fIEER, 2010 BT e H1C H AT ganl e
e, IR | 3R 81 321 off, 98] gl WRirss 9 slNe HRU T 9| § 99
THY USIST, o T 3iTeX ATl U ATl &1 Ueh szl |f ] Mg d 931 oY, g8 9T 7T
oMM ...(Hau)... el 818 #I # = gl =g & Afex 7 7 R, 2011 &
SI¥E 3T 3R 15 &N AR Y 9, 79 90 g9 ¥ iR S99 9W Sifar o
...(FGHTT).... 13 AT, 2012 P HIEAT TR, SR ETSH, JEX A e §YI T8l
26 TR AR Y 3R 150 AN 9196 §UI ... (AT, TR &RE H 5 TN AN Y
3R 5 9T EUI T I &fRT H 18 AN AR 7Y 3IR 40 T U

HEIG, 27.10.2013 T GSAT | AT S 51 §BR Yoit ol AT St 9ror 3 %2 9
JET SN BT Y, T I8 7 81 U0l ....(FaeH)... S99 6 T 91N 707 3N 85
ORI Y1 s H oledR - U~ 1 EHE 26.11.2008 &1 G T, TE T A ¢
g8t 175 AN AR Y &, o1 o urferwart sddara! &1 a8 300 ART =at §Y
...(STI)... AEIGA, §9 T B UH UIST 4 Bl w9 o7 BN gara o o)
...(IGYTT)... 39 Aarsll 7 D! HEl fF * ...(FAIM)... T7H P 31 folhd
SieT ® §1 # U wEl § g 747 o1 iR 9 o1ue i H e o f L. (cuae). L.
qer e X1 141, @ el S o £ # i g1 #9 wEr {5 werey, § it g &
=% g, TACIU BT A1 § IR Y3l o] Ov8 W HAIGH & &b 319 RIT B8 PN I8 &
..(FGHT).... TET Fe1 73 &R 98 ' e o s | 21 L. (| ). ..
HEIGY, S M IS | 1,184 SN AR 7Y 3R A §41 IA¢ U Ta-HE | g3
o, . (FGYT)....

SUHHTEIE (1. AR I ;. STRIA AR, FIIT FaeS PR | Aol Bl |

sft goterTe : FEIEY, # BT R AT A L. (FFEF). .. TE TS & TS &
MY {2 31 FeTe &1 9 3iR © ST .. (SaT). .. AEISY, IS ofe 9 3% Tl
TS 21 ...(F9UM)... FEISY, SRIB Io HHIS! B S ... (AGHM)... SHB!
TR ST 77| 981 IR S6 gfold IR 89ell fham 3R ART T .. .(aeT). ..
IBT UTS AR TSI T, ST TS Ul | 82T 2, S+ STRI% o7 BHis! B
TS| ...(FEAHT). .. 3R TET 25 TelTs, 2001 BT WA IS & Alferds el I 61 &
SIERTI T AT ...(FET). . B 1S, 30 3 PBRIS, 75 oRd 0 el T o, SHH
W TP oIRY Sl AA-HIIS] & HAIZHG IR BT Vol 37 o7, S {6 gfore @1 w8+
qiAT AT ...(FAUH)... e R & vy dex ™ g9en fHam e
...(<TTETA)...

"Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.
...(Interruptions ...

sft gotenTet : AEISY, Tl F RGBT USRIV BRb AR I BRI 1 U7 o
ATHATE B BIST BT TS| .. (SHTHT). ..

SUHHTEIE (ST, AT ITA) : 3T Foae[ HITAYL. . (RTLT). .. 3T FHeaE DI
... (CTGET)....

sft goTeITet : AE IS Y, S v W H HEA1 15 6 .. (FAGF). .. q51ed, I & e
HT SR T 2 SINTYI .. .(FAUH)... TS a1 12 IR, 2000 HI TSR & ITSTBIS
T Y TR IR WY I8 Bl SO T, S9 20 BRIs B0 qi TR
. ..(FFH)... ST BRG] DT B ORI <1l 75 3IR ST o} sTdpdre o forw st
TE| ...(HAYT)... AEIGY, I8 v ggd ©+ 21 7919 Rga™ & 9u=4 &7 g1
T 21 ...(AUF)... ddbarel Wed a9 qaeaN & gRI I8 B gall
2l...(TGHT)... EH 39 91 T 50 & O ddparg R o &) 78| SR =T o
qheH I 5y T .. (THM).... TS A STAHaATS B IS 53 ...(Fau™)... &
o9 g /30 ST &1 Yoo g o6 Sk gI)1 U e o T &, foreds g1 39
TG R bl B! O Tl B ...(FAYT).... AB IS, U i i o1 Hidwr e,
9 foTY 3T 9gd-95d GvaadIg| ...(FaEM)... | 0+ 5wy w31 <7 &f 4 9gd-

S5 gIaTg Il g

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, one second.
...(Interruptions )... | have an announcement to make. The announcement is that
the hon. Minister's reply will be tomorrow and further consideration and passing of
the Bill will also be taken up tomorrow. Right now, we will go for the permitted
Special Mentions. ...(Interruptions)... Shri Subhas Chandra Bose Pilli - absent. Dr.
Prashanta Nanda - absent. Shri Maharaja Sanajacba Leishemba.

SPECIAL MENTIONS

Need to launch a Central Sponsored Pony Project in Manipur on the
lines of Project Tiger

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, it is a well-known
historical fact that Manipur is the birth place of the internationally-famed modern Polo
Game which was known to many of the British officers as "l\/lanipuri hockey on
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